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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

0 .A.Ir1o..IR.A.No................... ... 199 

I 	
1 	

Applicant ( S  ) 

Vsus 

........................ .......................... ... Respondent(s) 

Sr. No 	Date 

1. 3. L96 

Orders 
Office note as to 
action (f any ) 
taken on order 

The urlglrial 1 PL-J.iCdtiOn i 

ivosd ot at the admission stage 

with a.direction to 	 t the respondens 

3 anc 4 to di 	se ()f the çe titiori: rt 

rreent - j 	as per rules and 

instructions cn the subject, within 

30 days. 
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